
e-FIR No. 000742/2020 
PS Pandav Nagar 

State vs. Pawan Shrivastava
23.01.2021 

Due to Corona pandemic outbreak and in view of Office Order No. 35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court of Delhi and in view of directions issued by Ld. District& Sessions Judge (East) vide order bearing no.180- 200/ Judl.Br./ East/KKD/Delhi dated 16.01.2021, the present application is taken up for hearing through physical hearing. Present: Ld. APP for the State. 

Ld. Counsel for applicant. 
Record is perused and it reveals that applicant Pawan Shrivastava is the owner/rightful claimant of the Mobile phone Vivo Y69. 10 has no obiection in release of case property to the applicant. 
Keeping in view the report of 10 and judgment passed by Hon'ble High Court of Delhi 

in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 wherein inter-alia the 
law laid down by Hon'ble Supreme Court in case titled as Sunderbhai Ambalal Desai and C.M. 
Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been re-iterated, the application is allowed. 
Concerned 1O as well as SHO are directed as under: 

(i) to release the above mentioned mobile to rightful claimant subject to preparing detailed proper 
panchnama of above mentioned mobile and taking photographs of above mentioned mobile from all 

possible angles and file the same alongwith charge sheet, 

(ii) to get panchnama and photographs of above mentioned mobile attested and countersigned by 
concerned party as well as by rightful claimant and 10. 

(ii) IO however shall release the mobile only after verification of ownership documents of applicant. 

Applicant shall also file an indemnity bond before the 10. 10/SHO is directed to do the needful. 

Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel. preferentially on his email ID 

or else on his mobile number. Ld. Counsel for the applicant is further directed to file the original 
application with original vakalatnama and court fees as and when the court reopens for regular hearing 

(Atul Krishna Agraal) 

CMM (East). KKD, Delhi/23.01.202 1 



e-FIR No. 00256/2020 
PS Kalyanpuri 

State vs. Not known 
23.01.2021 

Due to Corona pandemic outbreak and in view of Office Order No. 35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court of Dclhi and in view of directions issued by Ld. District & Sessions Judge (East) vide order bearing no.180- 200/ Judl.Br./ East/KKD/Delhi dated 16.01.2021, the present application is taken 
up for hearing through physical hearing. 
Present: Ld. APP for the State 

Ld. Counsel for applicant. 

Record is perused and it reveals that applicant Vijay Singh is the owner/rightful 
claimant of the Mobile phone bearing IMEI No. 9958057693and 911599200556347. 10 has no 
obiection in release of case property to the applicant. 

Keeping in view the report of I0 and judgment passed by Hon'ble High Court of Delhi 

in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 wherein inter-alia the 
law laid down by Hon'ble Supreme Court in case titled as Sunderbhai Ambalal Desai and C.M. 
Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been re-iterated, the application is allowed. 

Concerned 10 as well as SHO are directed as under: 

i) to release the above mentioned mobile to rightful claimant subject to preparing detailed proper 
panchnama of above mentioned mobile and taking photographs of above mentioned mobile from all 

possible angles and file the same alongwith charge sheet, 

(i) to get panchnama and photographs of above mentioned mobile attested and countersigned by 

concerned party as well as by rightful claimant and IO. 

(iii) 1O however shall release the mobile only after verification of ownership documents of applicant. 

Applicant shall also file an indemnity bond before the 10. 10/SHO is directed to do the necdful.

Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel., preferentially on his email ID 
else on his mobile number. Ld. Counsel for the applicant is further directed to file the original 

application with original vakalatnama and court fees as and when the court regpens for regular hearing 

(Atul Krishna Agrawl 
CMM (East), KKD, Delhi/23.01.2021 

Ketisya 



FIR No. 282/2020 
PS Kalyanpuri 

State vs. Not known 
23.01.2021 

Due to Corona pandemic outbreak and in view of Office Order No. 35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court of Delhi and in view of directions issued by Ld. District& Sessions Judge (East) vide order bearing no.180- 200/ Judl.Br./ East/KKD/Delhi dated 16.01.2021, the present application is taken up for hearing through physical hearing. 
Present: Ld. APP for the State. 

Ld. Counsel for applicant. 

Record is perused and it reveals that applicant Niranjan is the owner/rightful claimant of the vehicle bearing no.DL-5-SBP-5041. 10 has no obiection in release of case property to the applicant. 

Keeping in view the report of IO and judgment passed by Hon'ble High Court of 
Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Cri. M.A.No. 16055/2013 wherein inter- 
alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai Ambalal Desai and 
C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been re-iterated, the application is 
allowed. Concerned I0 as well as SHO are directed as under: 

(i) to release the above mentioned vehicle to registered owner subject to preparing detailed proper 
panchnama of above mentioned vehicle and taking photographs of above mentioned vehicle from 

all possible angles including engine number and chasis number and file the same alongwith charge 
sheet, 

i) to get panchnama and photographs of above mentioned vehicle attested and countersigned by 

concerned party as well as by registered owner and 1O. 

ii) 1O however shall release the vehicle only after verification of ownership documents of 

applicant. 

Applicant shall also file an indemnity bond before the 10. 1O/SHO is directed to do 

the needful. Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel, preferentially on his 

email ID or else on his mobile number. Ld. Counsel for the applicant is further directed to file the 

original application with original vakalatnama and court fees as and when the court reopens for 

regular hearing. 

(Atul Krishna Agrawaly 
CMM (East), KKD, Delhi/23.01.2021 ovda copy lo 

Mahedu l 

Dl3a42ho 



FIR No. 000604/2020 
PS Pandav Nagar 

State vs. Not known 
23.01.2021 

Due to Corona pandemic outbreak and in view of Office Order No. 
35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court of Delhi 

and in view of directions issued by Ld. District & Sessions Judge (East) vide order bearing 
no.180- 200/ Judl.Br./ East/KKD/Delhi dated 16.01.2021, the present application is taken 
up for hearing through physical hearing. Present: Ld. APP for the State. 

Ld. Counsel for applicant. 
Record is perused and it reveals that applicant Mohd, Shahid is the owner/rightful claimant of the Mobile phone (ONE PLUS 6. 10 has no obiection in release of case property to 

the applicant. 

Keeping in view the report of IO and judgment passed by Hon'ble High Court of Delhi 
in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 wherein inter-alia the 
law laid down by Hon'ble Supreme Court in case titled as Sunderbhai Ambalal Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been re-iterated, the application is allowed. Concerned 1O as well as SHO are directed as under: 

(i) to release the above mentioned mobile to rightful claimant subject to preparing detailed proper panchnama of above mentioned mobile and taking photographs of above mentioned mobile from all possible angles and file the same alongwith charge sheet, 

(ii) to get panchnama and photographs of above mentioned mobile attested and countersigned by concerned party as well as by rightful claimant and 10. 

(ii) 1O however shall release the mobile only after verification of ownership documents of applicant. 
Applicant shall also file an indemnity bond before the 10. 10/SHO is directed to do the necdful. Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel, preferentially on his email ID or else on his mobile number. Ld. Counsel for the applicant is further directed to file the original application with original vakalatnama and court fees as and when the court peopens for regular hearing. 

(Atul Krishna Agrhwaly 
CMM (East), KKD, Delhi/23.01.2021 



FIR No. 0917/20200 
PS Pandav Nagar 

State vs. Not known 
23.01.20211 

Due to Corona pandemic outbreak and in view of Office Order No. 

35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court of Delhi 
and in view of directions issued by Ld. District & Sessions Judge (East) vide order bearing 
no.180- 200/ Judl.Br./ East/KKD/Delhi dated 16.01.2021, the present application is taken 

up for hearing through physical hearing. C 
Present: Ld. APP for the State. 

Ld. Counsel for applicant. 

Record is perused and it reveals that applicant Taufiq@ Sofiq is the owner/rightful 

claimant of the Mobile phone Redmi note 9. 1O has no obiection in release of case property to the 
applicant. 

Keeping in view the report of 10 and judgment passed by Hon'ble High Court of Delhi 

in Manjit Singh Vs State Crl. M.C.4485/2013 and Cr. M.A.No. 16055/2013 wherein inter-alia the 
law laid down by Hon'ble Supreme Court in case titled as Sunderbhai Ambalal Desai and C.M. 

Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been re-iterated, the application is allowed. 

Concerned 10 as well as SHO are directed as under: 

) to release the above mentioned mobile to rightful claimant subject to preparing detailed proper 

panchnama of above mentioned mobile and taking photographs of above mentioned mobile from all 

possible angles and file the same alongwith charge sheet, 

(ii) to get panchnama and photographs of above mentioned mobile attested and countersigned by 
concerned party as well as by rightful claimant and 10. 

ii) 1O however shall release the mobile only after verification of ownership documents of applicant. 

Applicant shall also file an indemnity bond before the 1O. IO/SHO is directed to do the needful. 

Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel, preferentially on his email ID 
or else on his mobile number. Ld. Counsel for the applicant is further directed to file the original application with original vakalatnama and court fees as and when the courtreopens for regular hearing. 

(Atul Krishna Agrawàl 
CMM (East), KKD, Delhi/23.01.2021 



FIR NO. 40/2020 

PS Kalyanpuri 

23.01.2021 

Due to Corona pandemic outbreak and in view of Office Order No. 

35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court of Delhi 

and in view of directions issued by Ld. District & Sessions Judge (East) vide order bearing 

no.180- 200/ Judl.Br./ East/KKD/Delhi dated 16.01.2021, the present matter is taken up for 

hearing through physical hearing 

Present: Ld. APP for the State. 

Ms. Megha Batra, ld LAC for applicant/accused. 

Report has been filed as per which the address of accused is verified. Further 

there is no other involvement of the accused as reported. In view of the same, the 

application of accused for release on personal bond is allowed. Accused be released on 

furnishing personal bond of Rs. 10000/- to the satisfaction of jail superintendent concerned. 

Application is disposed of. 

Copy of the order be given dasti to counsel for applicant and one copy be sent 

to the Jail Superintendent for information and compliance and also for sending back the 

personal bond to the court as and when the same is furnishing. 

(Atul Krishna Agriwály 

CMM (East), KKD, Delhi/23.01.2021 ponony 
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FIR No. 392/2020 

PS Kalyanpuri 

23.01.2021 

Due to Corona 
pandemic outbreak and in view of Office Order No. 35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court of Delhi and in view of directions issued by Ld. District& Sessions Judge (East) vide order bearing no.180-200/ Judl.Br./ Eas/KKD/Delhi dated 16.01.2021, the present matter is taken up for hearing through physical hearing. 

Present Ld. APP for the State. 

Sh. S.C. Thakur. ld. Counsel for accused Rajender. 

SI Pawan on behalf of 1O Inspector Devender Singh. 

It is stated that 1O is busy in arrangement duty at Ghazipur Border in view of 

farmer protest. 

It is further stated by SI Pawan that aceused Rajender did not furnish bail 

bonds at the time of his arrest, so he was sent to JC. It is also stated that previous 1O has 

since been transferred. No report has been received from Jail Superintendent but in view of 

submissions made by SI Pawan, it is clear that accused is in JC in the present case itself. 

Hence I will proceed further. 

The offence alleged against the accused is under section 201 IPC which is a 

bailable offence and hence, accused Rajender is admitted to bail on furnishing bail bond in 

sum of Rs. 10000/- with one surety of like amount. B/B is not furnished. 

In the meantime first IO be called for explanation on 29.01.2021 alongwith 

first remand papers which are not filed. 

(Atul Kfishná Agrawal) 

CMM (East), KKD, Delhi/23.01.2021 


